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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL
AT NEW DELHI.
OA No. 48/2024

In the matterof:-

Ashwini Kumar Saini

........ Petitioner

Versus

State of Himachal Pradesh &Ors

........ Respondents

AFFIDAVIT OF DEPUTY COMMISSIONER,
BILASPUR, IN COMPLIANCE TO THE
ORDER DATED 07.07.2025.

May it please your Lordships:-

I, Rahul Kumar son of Sh. Raj Kumar, aged
about 36 years, presently, working as Deputy
Commissioner, Bilaspur, Himachal Pradesh, do
hereby solemnly declare and affirm on oath as

under: -

1. That the afore-cited case is  pending

adjudicationbefore this Hon'ble Tribunal and was
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/ 2

-l - SEmas S

/ NGT was pleased to pass the followingdirections

qua the state respondents:-

"...5.Pleadings may be completed hefore that date
and if any response / additional response is to he
filed by any of the respondents, then the same may
be filed within one month and in case any rejoinder
fo the same is to be filed by the applicant, then the
same be filed at least one week before the date of

hearing fixed and no further adjournment will be

1

granted for this purpose...
2. That in compliance to the above directions,it is
submitted thatvide this office letter dated
19.07.2025, theofficials of district administration i.e.
Sub-Divisional ~Magistrate, Ghumarwin, Sub-
Divisional Magistrate, Jhandutta and officials of
other concerned departmentssuch as NHAI, Town &
Country planning, HPSPCB, HPPWD, District
Mines Officer etc,were directed to verifly the current
status of two sites as referred to in earlier
report/replies filed in this matter. Accordingly,
further joint inspections have been carried out on
20.08.2025 and 26.08.2025 specifically of two
locations i.e. (1) Khasra No. 773/597 Village Rohin,

Tehsil  Ghumarwin, Distt. Bilaspur, H.P. (2)
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Khas
) hnraNo. 418/191/67. Village Kothi, Post Office
hnalattan, Tehg;] Jhandutta, Djstt. Bilaspur, H.P.

3. That L

’ the fresh status/joint inspection report of the
i above-mentioned sitescarried out on 20.08.2025 and

‘ 26.08.2025is annexed atAnnexure-I whichmay

' kindly be taken on record p]
"#(’ E}\ please.
A B Rty g I

'7/_' e 12 SEP 2026
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Verification:

I, the above named deponent do hereby verify
gy that the above contents of para no. 1 to 3 of this
affidavit are correct to the best of my knowledge,

based on information derived from official records,

no part of the same is wrong and nothing material

St 9
\M been concealed therefrom.
Al

v
has
H o) Verified at Bilaspur, H.P. on this) 2 ‘c\iay of

.m%ptember, 2025. 12 SEP 20%

/

/et SHARMA
A NCCA
Sub Uancio r Rilaspu
L D 2540327
Regd. No. 11
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4 Annexure-A

d as Ashwini Kumar Saini

Joint inspection Report in the matter of OA No. 48/2024 title
1 Green Tribunal

vs. State of H.P. & ors in compliance to the orders of Hon’ble Nationa
(NGT) dated 07.07.2025.

Background and orders of Hon’ble National Green Tribunal:

The Hon ble National Green Tribunal vide order dated 07.07.2025 passed following directions
in this matter:-

“...5.Pleadings may be completed before that date and if any response / additional response
is to be filed by any of the respondents, then the same may be filed within one month and in
case any rejoinder to the same is o be filed by the applicant, then the same be filed at least
one week before the date of hearing fixed and no further adjournment will be granted for this

purpose...

In order to check the current status of two sites as referred to in earlier report/replies filed in

this matter. further joint inspections have been carried out on 20.08.2025 and 26.08.2025
specifically of two locations i.e. (1) Khasra No. 773/597 Village Rohin, Tehsil Ghumarwin,
Distt. Bilaspur, H.P. (hereinafter called as site No.-1) (2) Khasra No. 418/191/67. Village
Kothi, Post Office Behna Jattan, Tehsil Jhandutta, Distt. Bilaspur, H.P. (hereinafter called as

site No.-2).

2. Joint inspection of site No.-1 (Khasra No. 773/597 Village Rohin, Tehsil Ghumarwin,
Distt. Bilaspur (HP) :-

The site was jointly visited on dated 20.08.2025 under the chairmanship of Sub-Divisional
Magistrate (SDM) Ghumarwin and by following other members:-

i, The Representative of Project Director, NHAI PIU-Gutkar Distt. Mandi.

ii.  The Assistant Town Planner, Bilaspur, Distt. Bilaspur.
iii.  The Representative of Executive Engineer, HPPWD, Division No.-1 Distt. Bilaspur.

v.  The District Mines Officer, Bilaspur, Distt. Bilaspur.
v.  The Regional Officer, HPSPCB, Distt. Bilaspur.

The owner of the land was also asked to be present on the date of joint inspection vide
HPSPCB Office letter No 1034-40 dated 05.08.2025, the letter was returned unattended.
(Copy enclosed as Annexure-1), The attendance sheet of the joint inspection 1s enclosed
as Annexure-2. During the course of inspection, it was observed that the nature of

activity is mainly land leveling and plot development by the way of cutting the hill slope

T



1.
1ii.
1v.

475

5
h. Lakhu and Sh.

machinery was

carried out by the present oWner of the land Sh. Amar Singh S/0 S
o excavating

graph enclosed as Annexure-3).

de their office letter No. 1

Devisaran i.e. site No.-1. However, 1 / cutting activity and

observed on the date of inspection (Photo
the owner Vi

g Department has also issued notic

The NHAI authority has issued notice to 36, dated:
15.4.2024 and The Town & Country Plannin

wner for carrying out cutting activities conveye
e--4).. The District Mines Officer has also

e to the

0 d vide their letter no.331-32 dated —
20.08.2025 (Copies enclosed as Annexur
in the fo
e--5). The quantification of excavated material

) from the site No.-1 and details of the

imposed penalty of Rs. 1,32,000/- m of challan for illegal extraction without

permission. (Copy enclosed as Annexur

calculated as 23010.30 Cum meter (approx.

location where such excavated material was dumped has been analysed by HPPWD in

its report vide letter No. PW/BLP(I)WA/Road/2025-\9735-36 dated 11.09.2025 (copy
enclosed as Annexure- 6). The excavated material has been dumped in the private land

of Sh. Amar Nath, S/o Sh. Bhagat Ram, Resident of Village Rohin as intimated by

Tehsildar Ghumarwin dated 24.04.2025. (copy enclosed as Annexure -7). The HP State

Pollution Control Board has imposed environmental compensation of Rs. 1,00,000/-
(One lakh Rupees only) on the land owner Sh. Amar Singh, for unscientific muck

dumping in the non perennial nallah. The copy of office order is enclosed as Annexure-

08.

Joint inspection of site No.-2 (Khasra No. 418/191/67. Village Kothi, Post Office
Behna Jattan, Tehsil Jhandutta, Distt. Bilaspur (HP) (HP) :-

The site was jointly visited on dated 26.08.2025 under the Chairmanshi ivisi
. .08. anship of Sub-Divisional
Magistrate (SDM) Jhandutta and by the following members:- ’ 1

The Representative of Project Director, NHAI PIU-Gutkar Distt. Mandi
%e Assistant Tc?wn Planner, Bilaspur, Distt. Bilaspur. -
Th: lliepresentat%ve of E)'(ec!.ltive Engineer, HPPWD, Division No.-1 Distt. Bilaspur.
by Rep{esentatlve of District Mines Officer, Bilaspur, Distt. Bilaspur.
¢ Regional Officer, HPSPCB, Distt. Bilaspur.

The Project
HPSPCJCC Proponent was also asked to be present on the date of joint inspection vide
B O
ffice letter No 1096-1101 dated 23.08.2025, the letter was returned

unattended, copy e
PY enclosed as Annexure-9. The attendance sheet of the joint inspection
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10. During the course of inspection it was observed that the
nature of activity is mainly proposed retail outlet/petrol pump land leveling and plot

1 enclosed as Annexure-

development by the way of cutting by the present promoter Sh. Sunny Sharma S/o Sh.
Vijay Kumar R/O Dughiyar PO Sohari, Tehsil Dhattwal, Distt. Hamirpur (HP) i.e. site

No.-2. However, no excavating/ cutting activity and machinery was observed on the date

of inspection, (photograph enclosed as Annexure-11).

No action has been taken against the project proponent as he has obtained permission for
the proposed petrol pump from the Deputy Commissioner Bilaspur and NHAI Authority
for construction of petrol pump. The copy of permission from NHAI is enclosed as
Annexure-12. Excavation activities have already been completed for the construction of
petrol pump and the muck generated from the excavation activity has been dumped in
private land for land filling adjoining to fourlane in Vill. Kothi, PO Behna Jattan, Tehsil
Jhandutta, Distt. Bilaspur and no muck had been dumped in non-designated areas. The
quantification of excavated material calculated as 8567.29 Cum meter (approx.) from the
site No.-2 and details of the location where such excavated material was dumped has

been analysed by HPPWD in its report vide letter No.PW-JSD-Petrol Pump/4-
Lane/2025-26-822-23 dated 11.09.2025.

Recommendation for site-1:-

The members are of the view that appropriate action is required from the NHAI Authority
as no access permission has been accorded to the land owner.

Recommendation for site-2:-

The .member-s of the joint inspection are of the view that project proponent is required to
obtain permission from the Town & Country Planning Department.

It is recommended that NHAI Authority and Town & Country Planning Departme,
ensure the compliance as recommended by

shall

e members of the joint inspectiory

R \\
egiopal Officer Sub-Divisional | i
: Sub, PG S istrate
HPSPCB, Bilaspur | ”::W-‘ MaflSt feiyistiata ué) -aﬂ%ﬂ%’%@t&%?{aspur
U S handeth SpUT (&4 § . matwin, List.

(MR umarwin

HP)
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To )
The Project Divector,
NTAL PIU-Guthar Dastt Mandi
Ihe Eaccutive Eaglneer,
TPPWD Diviston Noo 1 Dt Wilasput
The Assistant Fown Planoer
Bilaspur, Distt Bilaspue e
The District Mines Offieer
Bilaspur, Distt Wilaspue 1P
Subjects In Ashwing ko Saind V. State of UK Ors, (O A Noy I8 3024 i (he How'ble
NG, stutus repott vequired with respeet to the Y adtes where cutting cacavation
activities were carvied out,
Sir,
Plas s an relerence o8 meeting held w the ollice ol Sub Divisional Magstiite
Ghumarwin on dated 04082028 regarding the subject cited above.

oul adioiog © Rolin Bus Stop has been

ol Il cutting aetiviy carned
§ 2025 a0 1o AM

@ joint spechion
tate Ghumanvien dated 190

In thas regard,
Divistonal Mags

heduled by Sub-
I U repard, you e requested o Lndly witend the toresad jomt nspeetion on scheduled date, e and

yenue, please
yours Laithtully,

Regional Otfieer

nesrce Replonal Oftlee Wilaspue
GI8. 11880

Lelely: W18 as =

Copy forw arded to:
Ghamarwin, o loration, please

Vil Sayola, 1O Jukhada, Te
v atoresand jomt spechiot
Lo Vil Dou, 10

NMagiteate
I Sadar Dt Bilasput

o Sh, Lakho 1,
present duniny

1. « Vhe Suh-l)i\-hiuml

2. Shri Amar Singh o/
Rotlu el Chnmarin

: g with the dieetion 1o Tenn
/ 1, Sh Jitender Kumwr s/o She Aanoliny Lal |
Distt Brlasput # wh the dipection e pemain present durmy aloresatd jomt apeciion

..i.L-. vl
Reglompl Ofeet

W
\
nesrcn Replonal Oftice Blwsput
Lelefny 0197822880
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Annexure-2

Attendance ct Joind Impuhcm visit hald on 20.08-301S at

1) a0 AM

af Rohin Bus Step Mmqu 0.A- No. 43 |10vy2idled ag Ashuin kumar

dJ o .
Soini V]s State ¢of hP LLV\olU«_ Fhe &Mmaug’h_%_s,ub,dwnﬂ/ﬁﬂﬁi—@

(s mos wrin D).cft W loa,]r)up

Mohiy Ao

Ss.No. | Name qumafhcm Sa‘smtm
1 > l\/uvw—( fjeen A 945 94-3FED
Z mﬂ\% P;ﬁwwfu R E’awuff T ee- S12S7 .
2. S Slasen | PO, TCP il P‘LB LU8S Y ¥rS
T e 7 W W et L Casistlaxd
S Sl Konguc (onc. NHAI(T o\qwaq/ /, % gA95-1 2os
L Ui tihn |rcoma | AL, PR
_L&@MQMR "CF‘E@),/,D)/ %_321 Ch-gagas
2 | Qnen Gares __J ‘ _

KO.rPC& pr')(ll&}m




10 48 1 Annexure- 3

Time: 20-08- 2025 11 31
Note: Rohin Bus Stop

'Latitude: 31.417267
Longltude 76.758029

Accuraey 751m
Tlme 20-08-2025 11 25

Photograph No. 02: Direction Given By The Sub Divisional Magistrate To HPPWD
Officials To Analyse The Quantum Of The Excavated Material.
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Annexure-4
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TOWN & COUNTRY PLANNING DEPARTMENT
HIMACHAL PRADESH

No. SDTP/T- (,3(A)/F0ll)/Ldlle P.A/NOC/Vol-1/2023/ 2 3)-22 Bilaspur, Dated: 2,7 374{/
To

\/The Regional Officer,
H.P. State Pollution Control Board,
Regional Office Bilaspur,(H.P.)

Subject:- In Ashwani Kumar Saini V. State of HP
&Ors.(0.A.No.48/2024 in the Hon’ble NGT), status report
required with respect to the 2 sites where cutting/excavation
activities were carried out.

Reference:- Your Letter No.PCB/RO/BLP/(160)/OA N0.48/2024/—943-49
dated 29.2.2025
Sir,

It is in continuation to this office letter No. SDTP/BLP/T-63
Four Lane P.A./24-206-07 dated 01.07.2024 vide which status of the aforesaid
matter was convey to Deputy Commissioner, Bilaspur with a copy to your
good office. Further, vide letter under reference point wise details have been
sought by your office. In this regard, point wise information is enclosed at
Annexure-A for your consideration and further necessary action, please.

Encls:- As above B S Yours faithfully,
8% ’,-.-i ﬁ:“ /
Assistadf [fown Planner
@ 2
,“ D?% /25 | ' Sub-DivisionM Town Planning Office,
’él » ﬁlaspur Himacljal Pradesh.

Copy to:- »
The Deputy Commlssmnel Bilaspur, Distt. Bilaspur (H.P.) for

information, please. /

Assistant Town Planner,

B o oAt

Sub-Divisional Town Planning Office,

W Bilaspur, Himachal Pradesh




 Whether

Point \l
|
any |

action was taken or
not with respect 10

| the above
mentioned
locations apart

from sending show
cause notices. if
not why and if ves.
what is the current
status  of
action.

such

Location and Name
of project
proponent /owner
Khasra
No.418/191/67 Villag

¢ Kothi, P.O. Behna
Jattan. Tehsil
Jhandutta, Distt.
Bilaspur

(Lat:31.339549,
Long:76.735708)
(Prop. Sh. Budhu)

484
Nature
Activity:

of

Proposed Retail
Outlet/Petrol
Pump.

Annexure-A

Current Status

In this regard. it is intimated that a notice was issued to the |
applicant under sub-section (1) of Section 39 of the Himachal
Pradesh Town and Country Planning Act. 1977 (Act No. 12 of
1977), vide letter No. 687-89, dated 30.01.2025. Subsequently.

the applicant submitted their case for planning permission

under the provisions of the aforementioned Act through the

web portal, vide reference number [01202400324] dated

[13.02.2025].

Observations were conveyed to the applicant, and the case is

still pending with the applicant. However, it is pertinent to

mention that the applicant has enclosed the in-principle access
permission from the PD-NHAI and the NOC from the Deputy

Commissioner regarding the petrol pump in the online case.

Khasra No0.773/597,

Village Rohin, Tehsil
Ghumarwin, Distt.
Bilaspur (Lat:
31.417506, Long:

76.757779) (Prop. Sh.
Amar Singh &
Jitender Kumar)

Land Leveling
and plot
development.

In this regard, it is intimated that a notice was issued to the

applicant under sub-section (1) of Section 39 of the Himachal

Pradesh Town and Country Planning Act, 1977 (Act No. 12 of
1977), vide letter No. 530-32, dated 26.10.2024. Further. a

notice was also issued under sub-section (2) of Section 39 of
the aforesaid Act; vide letter No. 609-12, dated 17.12.2024.

The land owner Sh. Jitender Kumar S/o Sh. Manohar Lal.

Village Rohin, Tehsil Ghumarwin, District Bilaspur has

submitted in his reply that he has not done any type of
construction work at the site at present, which has been cross-

checked during the joint site inspection as conducted and has

further submitted that he will take necessary prior permission

before carrying out of any construction work at the site from |
the concerned competent Authority’s either TCP Department or |
Panchayat Secretary. w
In view of the above, the site was revisited by the Junior |
Engineer and Junior Draftsman of this oftice on 30.07.2025,
and it was observed that the site development work has been
completely stopped. And it is also intimated that this case
seems violation of section 16-C of the Himachal Pradesh Town




‘ 485 " & Country Planning Act. 1977
i | However. it is pertinent to mention here that the four lanc o
|

| planning area have been constituted vide Govt. Notitication No
| TCP-F05/6/2023 dated 28.06.2024 and published in Rajpatra
' on dated 05.07.2024. the jurisdiction of four lane planning arca
|is up to 100 meters from the edge of the control width on

‘ | either sides of the four lane. |
‘ It is further brought to notice that the Acquired & control |

[

1 _ o | widt ar o . . !

The quantity of | width at the site remains unascertained. f
teri
?:grsrlalthzxca:baéig Matter does not fall under the ambit of the Himachal Pradesh
Towi 'y Planni .

mentioned own and Country Planning Act, 1977(Act No. 12 of 1977).
locations.
Details of the -do- " o

locations where
such excavated
material was
dumped.

What is the status o " As per Sr. No. |
of proceedings
initiated by the
show cause notice
and whether any
penalty is imposed
or not on the
violators?

| Planning.

What the status of 3 As per Sr. No. 1

the permission
sought by the
violators from the
department of
Town and Country

zispur (H.Il?.



15 Annexure - 5

OFFICE OF THE DISTT. MINING OFFICER, BILASPUR DISTT. BILASPUR, H.P.

l;\:lo. MO/BLP Complaint file/191/2024- \ ¢ % Dated: po- 6 \- 2255
rom: S

Mining Officer,
Bilaspur Distt. Bilaspur, H.P.

To

The Regional Officer,

HPSPCB Bilaspur

Distt. Bilaspur, H.P.
Subject: CWPIL No. 31 of 2023 titled as Madan Lal V/s State of HP & ors.
Sir,

Kindly refer to your office letter No. PCB/RO/BLP (161)/CWPIL No. 31/2023/Val-
11/2024/-2151-52 Dated 02-01-2025 on the subject cited above.

In this regard, it is submitted that during inspection at Rohin, the Joint Ins

Committee found that cutting/extraction work on private land of Sh. Amar Singh S/o Sh. akhu Rzm

village Siyola bearing Khasra No. 773/597, 1105/776/597, 1152/990/772/557/1,
1152/990/772/597/2 area was carried out. In this context during inspection Additional Deputy
Commissioner, Bilaspur directed the Mining Officer, Bilaspur to take immediats action. It is
submitted that Mining Officer, Bilaspur on the spot made a challan amounting o Rs. 75,000/- of

S J
illegal extraction without permission and one challan amounting to Rs. 50,000/~ of JCB engzged in
this work and also a challan of Tipper amounting to Rs. 7,000/- has been m
21/12/2024. It is pertinent to mention here that a challan of illegal extraction has

made by the Mining Officer, Bilaspur on dated 3/6/2024 and also served z notic

a Hou

)

S T

22/10/2024 to the land owner Sh. Amar Singh S/o Sh. Lakhu Ram Village Siyolz P.0. lukhzlz Tehs!

i
I
Sadar Distt. Bilaspur to cease all extraction activities till necessary permission from NRA! 20T OF
regulatory bodies.

Yours sincerely,

(7tMinin'g Officer,
Dsitt. Bilaspur, H.P,



5 HIMACHAL PRADESH 4@7 16 Annexure-6
| PUBLIC WORKS DEPARTMENT
o st -
0,%0 ~- ;\_Jo. W,/ BLP(1) WA/ ROAD / 2025 - 195 94 oatet 1) }'1[,7"
. ! QO
Uy, ~—"The Reglonal Officer,

HPSPCB Regional Office Bilaspur
Distt. Bilaspur. P

Subject:- In Ashwini Kumar Saint Vo State ol T Cpe, (0N Mo, Asf 2024 10 e
Hon'ble NGT , State report reduired with respect tao the J gite b
cutting/ excavation activitios were carriedd ant

, Reference Your office letter NO.PCB /P20 /6 P60y [0 N ARG 204 1057
dated 18/8/2025.

On the above noted subject the point wise ot tnation a4 desired 15 at
under please -

Sr No. | Description of information femarks

| The quantity 0" material excavated 25010, 30 Cun (Appro/) (/ fecd

Attached an Annexure A

L

| from the above mentioned locations.

) 1 Detalls of the locations where such Site Plan attached ot (Annexure #).

| excavated material was dumped.

This 1s for your kind information and necessary action i the a

please.
DA:- As Above.

)

Eroculive boogineet,

/, "‘l"“ VARG llu |,
P. f‘W[ Pl

1. Copy to the Assistant Engineer, Berl Sub-Division, HP.PWD, Bt Fiis OFFICer Jetbes
NO, 1018-19 dated 28/08/2028 for information and necessary action
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Executive Foogmeet,
Bilaspur Dirvision o
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49 3 Annexure-8

HP State Pollution Control Board
HIM Parivesh Bhawan, Phase-Ill, New Shimla-09
Phone No. 01 77-2673766, 2673020 FAX-0177-2673018

HPSPCH

Environmental Compensation as per the Order dated 29.07.2013
passed' by the Hon’ble National Green Tribunal in O.A. No. 256 of
2013 titled Abhishek Rai Vs Sate of HP & Ors.

Whereas, Regional Officer, HPSPCB Bilaspur, Distt.- Bilaspur vide letter
No.-PCB/RO//BLP/(161) CWPIL No. 31/2023/Vol-111/2459 dated
06.02.2025, has reported that as per the Joint inspection conducted on
21.12.2024 under the Chairmanship of Additional Deputy Commissioner
Bilaspur that unscientific/ illegal hill cutting was observed near Rohin
Bus Stop on private land of Sh. Amar Singh, S/o Sh. Lakhu Ram, R/o
Village- Siyola, PO- Jukhala, Tehsil- Sadar, Distt.- Bilaspur at VPO-
Rohin, Tehsil- Ghumarwin Distt,- Bilaspur HP adjacent to four lane.

Whereas, as per the aforesaid RO letter it has been informed that during
the joint inspection, the Mining Officer Bilaspur has issued on spot
challan of the machinery involved in hill cutting as per the directions of
ADC Bilaspur for illegal extraction without permission. The hill cutting
work was stopped then by the joint inspection committee.

Whereas, a show cause notice was issued by the Regional Officer,
HPSPCB, Bilaspur on 10.01.2025 to Sh. Amar Singh, S/o Sh. Lakhu
Ram, R/o Village- Siyola, PO- Jukhala, Tehsil- Sadar, Distt.- Bilaspur
with the directions to not to carry out further cutting work and sought
proper permission form concerned departments and not to dispose of
muck into the forest land, ROW and Govind Sagar lake and immediately
provide measures such as gabion wall at muck dumping sites etc. but
no compliance -cum- Action Taken Report has been received till date.

Whereas, the during the re-inspection of the spot conducted by the
state Board on 06.02.2025, it has been observed that hill cutting
activities are still going on by Sh. Amar Singh (Plot Owner) S/o Sh.
Lakhu Ram, R/o Village- Siyola, PO- Jukhala, Tehsil- Sadar, Distt.-
Bilaspur. The muck generated from hill cutting has been dumped on the
private land on a very sleep slope without providing adequate and
effective protection measures which got spilled into adjoining nallah.

Whereas, in view of above stated facts and as per orders dated



494

23

29.07.2023 passed by the Hon'ble Nalional Green Tribunal in O.A. No,
256 of 2013 titled Abhishek Rai Vs Sato of HP & Ors, tho Regional
Office, Bilaspur has recommended Lo impose spol fine ag polluler pay
principle as Environmental Compensation amounting to Rs. 1.00 Lakh
for carrying out unscienlific fillegal disposal of muck inlo adjacenl;
nallah for violation under the provi

ions of Wator (Prevention and
Control of Pollution) Act, 1974,

Whereas, the facts stated above tan

tamount to violation of the
provisions under the provisions

» of Water (Prevention and Control of
Pollution) Act, 1974 and directions of the Hon’ble NGT in its order

dated 29.07.2013 in O.A. no. 256 of 2013 titled as Abhishek Rai V/s
State of HP & Ors.

In view of above facts, Sh. Amar Singh, S/o Sh. Lakhu Ram, R/o
Village- Siyola, PO- Jukhala, Tehsil- Sadar, Distt.- Bilaspur at
VPO- Rohin, Tehsil- Ghumarwin Distt,- Bilaspur is hereby imposed
an Environmental Compensation amounting to Rs. 1,00,000/-only
(Rupees One Lac only) for violation stated above with a direction that
same shall be deposited in the account of Member Secretary, HP State
Pollution Control Board, Bank of Baroda A/lc no. 54140100001617 (IFSC
Code BARBONEWSIM) within 3 days failing which action under the
provisions of Water (Prevention and Control of Pollution) Act, 1974

shall be initiated against you and submit the receipt/compliance report
to this office at the earliest.

AYiEYbkhi, TFS
MemMid@kicretary

HP State Pollution GrntydsBeand (5.3

Endst. No. PCB /234915/ CWPIL No. g
31/2023/2025/- 27%%—Uo  pated: Do T 2R

Copy forwarded to the following for information, compliance/action and
report:-
1. The Regional Officer, HPSPCB, Bilaspur, District Bilaspur, H.P.
2. Sh. Amar Singh, S/o Sh. Lakhu Ram, R/o Village- Siyola, PO-
Jukhala, Tehsil- Sadar, Distt.- Bilaspur at VpO- Rohin, Tehsil-

umarwin Distt,- Bilaspur, HP,
ﬂ Sr. System Manager (IT), HPSPCB,
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H.P. STATE POLLUTION CONTROL BOARD

.Q, | Regional Office Bilaspur, Near HPPWD Rest House Dholra,
L Tehsil Sadar, District Bilaspur Himachal Pradesh
s Telefax- 01978-223550, E-mail: pebrobnlaspur2@gmail com

PIPSIC TS

No. PCB/RO/BLP/(160) /OA No. 48/2024/- |04 4 - || o} Dated:-)3 | o8] 2 5~
To

The Project Director,
NHAI PIU-Gutkar Distt. Mandi.

The Executive Engineer,
HPPWD Jhandutta, Distt. Bilaspur

The Assistant Town Planner
Bilaspur, Distt. Bilaspur HP,

The District Mining Officer
Bilaspur, Distt. Bilaspur HP.

Subject: In Ashwini Kumar Saini V. State of HP & Ors, (0.A. No. 48/2024 in the
Hon'ble NGT), status report required with respeet to the 2 sites where
cutting/excavation activities were carried out.

Sir,

This is in reference to the subject cited above. In this regard, it is submitted that a
joint inspection of under construction petrol pump at Vill. Kothi, PO Behna Jattan, Tehsil

Jhandutta, Distt. Bilaspur has been scheduled on dated 26.08.2025 at 11:00 AM by Sub
Divisional magistrate Jhandutta.

In this regard, you are requested to kindly attend the aforesaid joint inspection on rescheduled
date, time and venue, please.

Yours faithfully,

,.{d —

Regional Officer
HPSPCB Regional Office Bilaspur
Telelax- 01978-223550
Copy forwarded to:

1. The Sub-Divisional Magistrate Jhandutta, Dist Bilaspur HP for information,
lease.

) Sl}. Sunny Sharma S/o Sh. Vijay Kumar, Vill, Dughiyar, PO Sohari, Teh. Dhatwal
Distt. Hamirpur HP with the direction to remai

_ n present during aforesgid joint
mspection,

Regionw Officer
HPSPCB Regional Office Biluspur

. O
\([\ M Telefx- 01978-223550
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Photograph No. 02: Direction Given By The Sub Divisional Magistrate To HPPWD
Officials To Analyse The Quantum Of The Excavated Material.
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National Highways Authority of India

{aministry of Boad Transport and Highways, Govt, of india)

NMA! BlU-Mand!, Bagia Muha! Chakkar P.O. Nagchala, Teh, Bath, Distt. Mandi, Pin - 175021
Email; mandi@nhai.org ; pd.mandipiu@gmail.com | Phone: 31505-246333

NHAI/PD/PIU-Mandi/Access Per/58/ 7, 4. 1 May, 2024
To,

Territory Manager,

Ambala Territory (Retail),

Bharat Petroleum Corporation Limited,
Vill. Alamgir, Post Tiwana, Lalru,
Tehsil Dera Bassi, Distt. Mohali-140501.

Sub: Proposal for In-principle/Provisional access to proposed Retail Qutlet of Bharat
Petroleum Corporation Limited (BPCL) abutting on the boundary of NH-154 from
CHKM. 134+745.00 to CHKM. 134+780.27 (RHS), Mohal Kothi, having Khasra no.
418/191/67 on Kiratpur-Nerchowk Road, Tehsil Jhanduta Distt. Bilaspur in the
state of Himachal Pradesh.

Please refer to your office letter dated 13.05.2024 vide which submission of
Bank Guarantee no. 0031NDDG00028925 of amounting to Rs. 2,50,000/- and receipt of
non-refundable provisional fee amounting to Rs. 20,000/- Transaction refefence no.
0905240004177 through Bharatkosh Portal Online (Bharatkosh.gov.in) to this office.

2. In this regard, Regional Officer, NHAl Himachal Pradesh at Shimla office letter
no. NHAI/RO/HP/11011/62/Access-Per/24-25/221 dated 08.05.2024 {(copy enclosed)
has accorded a Temporary In-principle Access Permission for a period of 12 (Twelve)
months or upto the completion of proposed developmental work by NHAI whichever is
earlier. The temporary access permission shall be replaced by final access permission
with the approval of competent authority as per Ministry’s guidelines dated 24.07.2013
& 26.06.2020 or any other as applicable from time to time.

3. - Further, it is also requested to follow all the terms and conditions laid down in
Regional Officer, NHAI Shimla letter no. NHAI/RO/HP/11011/62/Access-Per/24-25/221
dated 08.05.2024 for temporary in-principle access permission.

4, This is for your information and necessary action please.
With regards, < Q/J

Encls. As above.

{(Varun Chari)
Project Director
Copy for information and necessary action to:-

(i) Regional Officer, NHAI Shimla:- It is submitted that applicant has deposited the
Bank Guarantee as per MoRTH guidelines dated 26.06.2020 which was verified
by ICICI Bank Nalagarh road, Baddi, Distt: Solan {HP) vide e-mail dated
13.05.2024. The copy of the same is enclosed for your information and records
please.

(ii) Independent Engineer, M/s ICT Pvt. Ltd. :-with a requested to ensure various
condition to be followed by applicant as written in RO NHAI Shimla letter no.
NHAI/RO/HP/11011/62/Access-Per/24-25/221 dated 08.05.2024.

(iif) Authorized Signatory, M/s Gawar Kiratpur Nerchowk Highway Pvt. Ltd.

geTTaETaTe: W—5.09 6, FFSR—10 BRG], 9% f¥oefi—110075 .
Head Office: G-3&46. Sector-10. Dwarka, New Delhi - 110075
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National Highways Authority of India
(Ministry of Road Transport and Highways, Govt. of India)

e wwiom - wen, wrew . 1, wiEn v, wew, Pemn (Ra), @9 o177 -283 0419
Regional Office-Shimia, House No. 1. Rishikesh Sadan, Chakkar. Shimla (HP}R171005 Ph: 0177-2830419
Email: robimachalpradesh@nhal.org & ronhiaihp@gamil.oom

NHAI/RO/HP/11011/62/Access-Per/24-25/ 32 | %M uay, 2024

To,
The Project Director,

National Highways Authority of India
PiU-Mandi (M.P).

Sub: Proposal for In-Principal access to proposed Recaii Cutlet of bharat Petroleum
Corporation Limited (BPCL} abutting on the beunda: ¢ of MH-134 from CHKA,
1349745.00 to CHKM. 134+780.27 (RHS), Achal Koo having [hasra ne.
418/191/67 on Kiratpur-Nerchowk Road, Tehsit Jhanduw Diswricr, Bilaspur in
the state of Himachai Pradesh.

Ref: Project Director, Mandi letier no. NHAI/PD/PlU-Mandi/ ccoss Por/52,756
dated 07.05.2024.

Kindly refer your letter no. NHALPD/PIU-Mandi/Access 7o, 52,2988 dotor
30.03.2024.submitting therewith the Froposal for debringipal accoss o proposed
Retail Outlet of Bharat Petroleurn Corporation Limitea el Lbutting on the
boundary of NH-154 from CHKM. 1345745.00 to CHKhL. i34 783.27 (RHS;, Mohal
Kothi having khasra no. 418/151/67 on Kiratpur-Ne:chowk Roau  leinit Jnanduw
Districy, Bilaspur in the state of Himachal Pradesh [o° Lhe approva of Compelent
Autherity,

Z. Accordingly, based on the recommendation of Proj@ct viictio, PHu-Mand

&concerned Authority Engincer and further oxamination of groposac in (his office wits

respect to Ministry’s guidelines dated 26.06.2020 ard other apiceble guidelings

regarding access permission to Retail Outlet, tomeorary  inopracisle acceas

permission for use of NH land for approach road is rereby issues sl octed to e
folloving conditions:-

{i) The oil company/applicant shall do necessary alicradon Liluding compoln
remaovat/shifting of the service rcads at its owr cost whene /o shed Ly NHAL
for the development of Naticnal Highway or in (ne interes. o safery in ghis
section,

(i)  The oil company/ applicant shoutd adhere to thoir undertziang: given with the
proposal and the construction of retail outlet shall e dor. sooording Lo the
c¢rawings enclosed with the proposat during execution at {he s,

(itiy It must be ensured that Drin king water facmt €s and wac! aaiities as por
Ministry’s circulars dated 26.12.2013 and 18.01.2012 are avellLle 4l propossy
retait outlet. This should be strictly followed.

e

JEM T : Gl -5 U 6, AaeT~10, gRE1, =15 faocl ~ 110075
Head Office | G-588, Sector-10, Dwarka, New Delhi-110075



(iv)

(v}

{vi)

{vii)

{viti)

(ix)

{x)

{xi}

{xit}

(xii)
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The validity of temporary access permission will be for a period of 12 (Twelve,
or upto the completion of proposed developmental work by MHAl whichever is
earlier. The temporary access permission shall be replaced by final accoss
permission with the approval of competent authority as per ministry's

guidelines dated 26.06.2020 or any other as applicable from time to time.

The oil company/applicant shall construct the property atorg vith ils access as
per approved drawings at their own cost within 12 {Twelve) months of issuc of
provisional NOC i.e. date of issue of this tet'er. After coisluction -as per
approved drawings and to the satisfaction of Hiciway Admis ol aiion, the final
approval may be given. In case the construction is ncl cone within the
stipulated time as per Ministry’s guidelines the provisional NOC is deemed to e
cancelled, unless renewed by the Highway Administration.

The height restrictions of building structures shalt be as per tocal Govi
guidetines and there should be sufficient parking inside the rctail outlet so that
there is no overflow of vehicles on temporary approach read.

The oil company/applicant shall install all the requisite road siens as por latest
IRC 67 and provide road markings as per latest iRC 35 to the calisfaction of PD
PIU-Mandi.

The oil company/applicant shall arrange all the cwara wus regured or
construction of temporary access as per approved draving hnasatr, e shaud
also arrange for shiiting of utilities if requives =L fus Ow st a5 Der Loe
guidelines of the concerned deparcment.

The oil company/applicant shall furnish two set or fresh Loense deeds {auly
indicating designed chainage cum existing chalnaee of bath aow and old MH
No.) in two originals  drawn on new stamp paper as per Minisiy’s siandz
norms and duly signed by authorized signatory along with his ruwer of atlornoy
at the time of issue of final permissiof.

The oil company shall not do or caused to be done in pursus..co of the access
permission any acts which may cause any damage to Highvay and shall not ¢o
or cause to be done, in pursuance of access permission, any woi Ly which safely
and convenience of traffic on the Highway shall be disturbed.

it shall be ensured that there is sufficient disternce {as per wnisury's Crculan)
i.e. 100 m (or as per guidelines, from the cop in media. o the oxistin:
property.

The provisionat approval shall pe cancelled if ax ooy stage i i Tound that Lo
site causes obstruction/nindrance, safcty threal w the oxist v hunway users.
PD NHAI PIU-Mandi shall verify tie land relaled documents of the applicant
before conveying the temporary in principlc/provisichal approval to the
applticant/oil company.

e,
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{xiv) PD NHAI PIU-Mandi shall verify & ensure that ‘he location f fuel station al
curve does not cause threat to the safety of Read Users nidd according -
convene the approvatl.

(xv} PD, NHAI PlU-Mandi shaill ensure the construction of deceleration and
acceleration lane as per site requirement and considering roaa safety,

3. As per Ministry’s circular No, RW/NH-33032/01 [2017-SBR(R) Jaled 26.06.2020
the applicant had submitting processing fee of Rupees 10.000/- on Bharalkosh porial
with transaction Ref no. 3004240022203 dated 30.04.2024 0D shall =nsure, before
conveying the conditionzl temporary ‘in-principie’/provisiona! aporeval o Lhe
applicant, Non-refundable Provisional Fee amounting ns. 20,000, - for provisiona
approval & Bank Guarantee amounting Rs, 2.5 Lakl valid for + . .o year iowards
successful  completion of access as per  approved  Gravings/prescribed
specifications shall be collected from the applicant and further n=cessary actic:
shall be taken under intimation to this office. .

4. Notwithstanding to the above, the provisional NOC shall st=nz conzetled undes

the following circumstances: -

) It any document/information furnished by the aoplicant picve o ng false or
the applicant is found to have willfully supnressec aiy infeir Lo,

{1} Any breach of the condition imposed by the by the Highway o0 inistration or

the officer authorized by the Administration on Fis Lehalf,

{ii) 17 at any later stage, any dispute arises in respect of the owne “shuy of the lard
on which the retail outlet is located or regarding the permission ror change of
land use,

Encl: s above (Two se: of proposal), ]

~Doul Basit
Regicnal Qificer, NHA:
Sanachail Pradesh

.
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